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workina 1in the said post since 1988 without any
2 2 LI —_— —_ - - — - — — - = 7 ———
interiruption. Tt is stated that no DPCs were neid Of
vearwise basis Trom 1951 to 1394 and again Trom 1356 tO
doann PR PRQUL I S 2 = _—— = [ - — Do D e _ - b PR |
1568 which 1is against the orovisions ol rutes and
. [P S, _ - [T S S, I
settied law. This action of the resoondents nas
: KR = PR, T R DR T R - -
resulted 1in makina tThe aoolicant neligibie fof
oromotion to the next hiaher post of Asstt. Director-1
o~ p— - | — e ae tem T — | P
from the due date. The learned counsel of the
. A _ PR - —_— . am — e — e ms s i - R
apolicant opointed out that as oer Annexure A-8 dated
S S R, P S K e -y
15.11.95. the applicant was reaular sed in the DOST Of
Asstt. Director (Gr.II) w.e.f. 12.10.88. Tne learned
counsel drew our attention to details of vacancies
— e e — = .- U e J—— L N T [ Y- T B [ WP T
arising in the cadre of Assistant Director Grage—-il
______ leXeoNa S R T R | [ [ PG I U T L P PR ~ A -
since 18380 submitted bv the apciicant 1in tne GA. &8
Have wese [
T S N . [ O, e e s e = U [ L I TR -~ o o) Epougti
per whichy ©Two vacancies on retirement of S8/8hr1 A.
[ Yy N P Y o T P - A e LR, d e o2 - W o am m  m — oo m D am e
Basak and Surender Singh in 1885. Tive vacancies Quiriing
1687 on retirement of 3/8hri K.K. Mainotra. Hukam
Singh. S.R.Das. M.P. Saxena and K.S8.8amran and Tour
vacancies durina 13888 on retirement of Shri K.M.
e e e e S IS R TR _
Rajan. Shri G.D. Sharma. Shri K.P. UnikKrisnnan and
e~ [ PRI | - — — v i — - — —— — - .
Shiri L.R. Mandu. The learned counsel pointed out that
..J_l._. - — - — ] O — - — —_ —_
vide Annexure A-5 and Annexure A-6 dated 31.3.8%5 and

—_ g —_ put | e P - . i — PP LR . —_

O s and tnhree ofticers respectively. to tne pDost

- A - LA - - ) . -, U R, - 2

o1 AsSsTT. Director Grade-II in order to Ti111 uD seven

T R - . S -

vacancies o 1882 and two vacancies T 1884, The

[ ' P U S . -

iearined counsel contended +that as there were 2

- e b e o 2 - an K 2 :

vacancies in 1885. 5 1inm 1887. 4 1in 18%8. he should have
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consideration for reaularisation,
. 2. The learned counsel of the
F - 2 e P PR | 2
stated that DEC neatings were neid i
1985.1550. 1985 & 18988 for the Duroose
- . | . - ()

stated that in the vear 1885. DPC meeting
e e o Y —_ — o —_ —_ - . .J___.-J_—-_._.L_" [
preparing a UdHE1 (OGN} SeVeEn uegpdaromenca Uro
P —_ [ Sy . s —_ d A ] de . -
vacdamcies 01 Llie vedr [ e anyg LWO
oromotion guota for the vear 1854. The ver

them. So Tar as. the DPC meeting was neid
is concerned. it Is round that amona oth
taken into consideration. tWo vacancies i
1985-36 and the abbiicant was on +toD aimora
candidates Tor 1955-1555 vacancies,
counsef further stated that a8 Der Annexur
5.8.86 and 2.7.87 {Collv.) in view o
measurement studies. there was a oban on T3

and that
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fedutisite
Tollowing
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vacant Dosts. SIU studv was undertaken in 18985 and.
therefore.‘the vacancies in the vears 1385 to 1938 were
ot T1il1led uo. The learned counsel of tﬁe respondents
pointed out that Annexure R-1 dated 5.8.1596 rejated to
mon-fii1lina up of the vacant posts in the cadre of

3. We have read and re—-read Annexure R—1
dated 2.7.87 and 5.8.%6. Vhereas OM dated 2.7.87 is &
geineral circuiar statinag that it is desirable that
g o [ P S P QT PN LT ARy NN S | - e~
aur 1ny Liige CUrirency ol LiMe olu study >drncuiorned LosLe=
whiich have been 1ving vacant Tor some time are not
PR . T - | U | — JU L P L N | - o) Vo Bad PO LI —_
orulriar vy i ll-}ti uuo. virfoeuilar aved J.80.30. WIITCN was

b [ S — [ — | T I Y P R T L —_— e L N L PR -
H\L favest O uhe sub.ieCt. freldires Lo nun—11t 111 nd Uy (O]

fhe vacant post of Junior Analvst and Research
Assistants onlv. This circular does not suddest that
there was Q. general ban on Tilling uo of the posts of
Asstt.Director on bpromotion. In our considered view.

_t | P | . N - — PO —_ —_ . — [ s s sem .
ad noc pasis on thnese Dosts could have been undertaken
!

oy convening a DPC at tne aborooriate time which was
- P, R - P - e s P Py
ot done bv the respondents.
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4. The vratio of the above iudaments as well as
P N - - —_ L - 2 2
imoort of OM dated 5.8.86 is that vacancies 1in the




{5)

: J e namn s g e = ~ S i e e
should have been Tilled uD on convening a vrt meevind
during 1585-96.

: — = = [ R, R e | 4 s ¥a¥ata)
5. Applicant’s reoresentation gated 14.9.2000

: - e — - - Y . 3 Tty TT .
‘n Tilling uo the bost of Asstt.Director Graae.Il sl
U e — N . R — I - Vo — . e —
respect of vacancies durinag 19%5 and now that in the
. J— — e L e - e . — am e T P |
DPC held on 12.10.85. the aoplicant has been embane]llef
for promotion to the post of Asstt.Director Grade.II.
ks P R, U L L P L 3 _
Annexure A-11 lated 16.11.2000 reiectinag apblicant’s
representation dated 14.8.2000 1is guashed and set
aside. Respondents are directed to take into account
N . — e IR Vo m . - Al — —_—— ] 2 - A LA, e
Lrie oer lUd Ot au nou service ol Lite adabui cantg Irl Lrie
— e o - —_ T T [ oo S-SR T - rr I I, PR . . 2
urade ol ASSLL.UITE0LOT ar .14 P Or rgeduilar isingy il
O S, P W R Y = S S W . o g - - e U, S -
sSErvices W1t erT17ect Tiromn tne vacancy 111 Lhnge Jur due Ol
Asstt.Director Gr.II during 30.4.13835 as the aoplicant
has alreadvy been empanelled vide DPC meeting held on
12.10.95 for 1985-586 vacancies. The apbplicant is aiso
neld entitlied Tfor allocation of seniority accordingly.
7. The OA 1is allowed in the above terms. NO
— e ol
CUOB LY.
-~
f 1- - LI L]
{t 7§xu ?lquh} {V.K. Maiotra)
| Y P I
Memoeir (J) Member (A)




